GUJARAT ACT NO. 9 OF 2003.
THE GUJARAT NATIONAL LAW UNIVERSTY ACT, 2003.
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The following Act of the Gujarat Legidature, having been assented to
% the Governor on the 11" March, 2003 is hereby published for generd
informetion.

V.M. KOTHARE,

Secretary to the Government of Gujardt,
Legidative and Parliamentary Affairs Depatment.

GUJARAT ACT NO. 9 OF 2003.
(First published, after having received the assant of the Governor in
the “Gujarat Government Gazette”, on the 12" March, 2003).
AN ACT

to establish and incorporate aNationd Law Univergty inthe
Sate of Gujard.

It is hereby enacted in the Fifty-fourth Y eer of the Republic of Indiaas
follows -

CHAPTER |
PRELIMINARY

1. (@] This Act may be cdled the Gujarat Nationd Law Univergty Shorttitleand
Act, 2003, commencement,

2 This section dhdl come into force & once and the remaning
provisons shdl come into force on such dae as the State Government may,
by natificstion in the Official Gazette, gppoint, and different dates may be
gppointed for different provisons of this Act.

2. Inthis Act, unless the context otherwise requires— Definitions.
€) “Academic Coundil” means the Academic Coundil of the Universiy;

(b) “Charman” means the Charman of the Generd Council of the
University;

(0 “Director” meansthe Director of the University gppointed by the
Genard Council under section 33;

d “Executive Coundil” means the Executive Coundil of the Universty;



) “Fnance Committe” means the Fnance Committee of the
Universty condiituted under section 28;

0] “Generd Coundil” means the Generd Coundil of the Universty
referred to in section 12;

(9 “regulaions’ means the regulations made under this Act;

() “Universty” means the Gujaat Nationd Law Universty established
under section 3 of this Act;

0) “Vidtor” meansthe Vistor of the University.

CHAPTER 11
THE UNIVERSITY

Establishment 3. (1) There shdl be edablished, in the State of Gujarat, a Universty by

_ ~ad  the name of the Gujarat Nationd Law Universty which shdl consst of the

ncorporation of - \/iitey  the Chairman, the Generd Coundll, the Executive Coundl, the
university: A cademic Coundil and the Officers of the University.

() The Universty shdl be a body corporate by the name of "The Gujara
Nationd Law Universty" having perpetud successon and a common sed,
and may sue or be sued by the said name and shdl be competent to acquire,
hold and digpose of property, both movable and immovable and to contract
and to do al things necessary for the purposes of this Act.

Headquarters 4. The headquarters of the University shdl be a such place as the State
of University. ~ Government may, by notification in the Official Gazette, Specify.

Objectsof 5, The objects of the Universty shdl be to advance and disseminate

University.  learning and knowledge of law and legd processes and ther role in nationd
development; to develop in the students and the research scholars a sense of
respongbility to serve sodety in the fidd of lav by devdoping <kills in
regad to advocacy, legd sarvices, legidaion, paliamentary practice, law
reforms and such other maters, to make law and legd processes efficient
indruments of socid devdopment; and to promote inte-disciplinary study of
law in rddion to management, technology, internationd co-operdtion and
development.

6. The Universty shdl be open to dl persons irrepective of rdigior University
X, race, cadte, creed, dass, opinion, place of birth or religious bdief o opentoal
politicdl opinion and it shdl not be lavful for the Universty to impose oi 'rréi‘g’:rf"(‘:’lzg
any person any test whatsoever relating to sex, rece caste, creed, dass ra&’% ac’
place of birth, opinion, rdigious bdief or professon in order to entite him '
be admitted as a dtudent in the Universty or to be gppointed thereto as «

teecher or to hold any office or post in the Universty or to qudify for any

degreg, diploma or any academic didinction or to enjoy or exerdse ay

privilege of the Universty.

7. The Univesty shdl have the following powes and peform th Powersand

functions of
University.



fallowing functions, namely -

()

U

(vi)
(vii)

(viii)

(*)

(xd)

(xii)

(i)

to adminiger and manage the University and such centers of research,
education and ingruction as are necessary for the furtherance of the
objects of the Universty;

to provide for indruction in such branches of knowledge or leaning
petaning to lawv a the Universty may think fit and to make

provison for research and for advancement and dissemination of
knowledge of law;

to organise and undertake extramurd teaching and extenson
SEVices,

to hold examinaions and to grant diplomas or catificates, and to
confer degrees including joint degrees in law combined with other
disciplines and other academic digtinctions on persons subject to such
conditions as the Universty may determine and to withdraw any such
diplomas, cetificates, degrees or other academic digdtinctions for
good and sufficient cause;

to confer honorary degrees or other didinctions in such manner as
may be laid down by regulations;

to fix, demand and receive fees and other charges,

to inditute and mantan hdls and hostds and to recognise places of
resdence for the dudents of the Universty and to withdrav such
recognition accorded to any such place of resdence;

to edablish such specid centers, specidized study centers or other
units for ressarch and indruction as ae in the opinion of the
Universty, necessary for the furtherance of its objects;

to supevise and control the resdence and to regulae the discipline
of the sudents of the Universty;

to creste academic, technicd, adminisraive, minigeid and other
posts and to make gppointments thereto;

to regulate conduct and enforce discipline among the employees of
the Universty and to teke such disciplinary messures as may be

deemed necessary;

to inditute Professorships, Associae Professorships, Assgant
Professorships, Reederships, Lecturerships and any other teaching,
academic or research pods required by the Universty;

to agppoint persons as Professors, Associate Professors, Assigtant
Professors, Readers, Lecturers or othewise as teachers and
researchers of the Universty;



(xiv)

(xv)

(xvi)

(xvii)

(xvii)

(Xix)

(%)

(o)

(o)

(o)

(>xiv)

to edablish and run specidised Schools for sudies and research in
various disciplinesin law and related fidds,

to indtitute and award felowships, scholarships, prizes and medds;

to provide for printing, reproduction and publication of research and
other works and to organise exhibitions;

to sponsor and undertake research in dl aspects of law, jurisprudence,
judtice, legidation, parliamentary practice and rdaed fidds,

to co-operate with any other organization in the matter of education,
traning and reseach in law, jurigorudence, judice, legiddion,
parliamentary practice and dlied subjects for such purposes as may
be agreed upon on such terms and conditions as the Universty may,
from timeto time, determine;

to co-operate with inditutions of higher learning in any pat of the
world having objects whally or patidly smila to those of the
Universty, by exchange of teechers and scholars and genedly in
such manner as may be conducive to the common objects,

to regulate the expenditure and to mantan the accounts of the
Universty;

to edablish and maintain, within the premises of the Universty or
esawhere, such dass rooms and dudy hdls as the Universty may
condder adequate and necessry and to edtablish and maintain such
libraries and reading rooms as may agppear convenient or necessary
for the Universty;

to recaeive grants, subventions, subscriptions, donations and gifts for
the purpose of the Universty and consgent with the objects for
which the Universty is established;

to purchase, take on lease or accept as gifts or otherwise, any land or
building or works which may be necessxy or convenient for the
purpose of the Univerdty, on such tems and conditions as it may
think fit and proper, and to condruct, dter and mantan any such
buldings or works,

to <dl, exchange lesse or otherwise digpose of movable or
immovable property of the Universty, on such tems as it may think
fit and proper without prgudice to the interests and activities of the
Universty:

Provided that the Universty shdl not sdl, exchange leese or
othewise digpose of movable or immoveable property granted by the
Sate Government without prior gpprova of the State Government or
without compliance of the terms and conditions on which the Sate

Government has given approvd.



Teachingin
Universty.

(xoxv)

(doxvi)

(oxvii)

(oxviii)

(Xxix)

(300x)

(o)

D)

(oxxiii)

to draw and accept, to make and endorse, to discount and negotiate

promissory notes, hills of exchange, cheques or other negotiable
ingruments;

to execute conveyance, trandfer, reconveyance, mortgage, lease
licence and agreement in respect of property, movable or immovable,
induding Government securities beonging to the Universty or to be
acquired for the purpose of the Universiy;

to gopoint any person for execution of  an indrument or transaction
of any busness of the University,

to enter into any agreement with the Centrd Government or the State
Government or the Government of any other State or the Universty
Grants Commission or any other authority for receiving grants;

to accept grants of money, securities or property of any kind on such
terms asit may deem expediert;

to rase and borrow money on bonds mortgeges, promissory notes or
other obligations or securities founded or based on dl or any of the
properties and assets of the University or without any securities and
on such terms and conditions as it may think fit and to pay, out of the
funds of the Universty, dl expenses incidentd to the rasng of
money and to repay and redeem any money borrowed;

to inves the funds of the Univerdty or the money entrused to the
Univergty in or on such securities and in such manner as it may
deem fit and from time to time trangpose any investment;

to meke regulaions for regulaing the afars and the management of
the Universty;

to conditute fund for pendons gratuity, insurance, provident fund
which shdl be governed by the provisons of the Provident Funds
Ad, 1925 as if such fund were a Government Provident Fund in such
manner and subject to such conditions as may be prexcribed by
regulations, and to make such grants as it may think fit for the benefit
of ay employee of the Univesty and to ad in support of the
esablishment of associations, inditutions, funds and trusts cdculated
to benefit the employees and the students of the University;

(xxxiv) to ddegate dl or any of its powers to the Director or any committee

(0oxxv)

8.

or  ub-committee condituted by any authority of the University or to
any one or more members of the Generd Councl of the Universty or
to any officer of the University; and

to do dl such other acts and things as the Universty may condder
necessary, conducive or incidentd to the atainment or promotion of
the objects of the University.

(1) Al recognised teachings in connection with the degrees diplomas

19of 1925.



and cetificates of the Univergty shdl be conducted, under the control of the
Academic Council, by the teachers of the Universty in accordance with the
syllabus prescribed by the regulations.

() The courses and curricula of teaching, and the authorities responsible
for organisng such teaching shdl be such as may be presribed by the
regulaions.

Vigtor. 9. (1) The Chief Jutice of Indiashall be the Visitor of the University.

() The Vidgtor shdl have the right to cause an ingpection, to be made by
such peson or pasons as he may direct, of the Universty, its buildings,
libraries and equipments and of any inditution mantaned by the Universty,
and adso of the examinations, teaching and other work conducted or done by
the Universty, and to cause an inquiry to be made in like manner in respect
of any mater connected with the adminigration and finance of the
Universty.

® The Vidtor dhdl give notice to the Univarsty of his intention to
caue an ingpection or inquiry to be mede, and the Univarsty dhdl be
entitled to appoint a representative who shdl have the right to be present and
be heard at such ingpection or inquiry.

@ The Vidtor may address the Charman and the Director with
reference to the result of such ingpection or inquiry, and the Director shal
communicate to the Generd Council the results, the views of the Vigtor and
the advice that may be tendered by the Vistor with regard to the action to be
taken thereon.

) The Gengrd Council shdl communicate through the Director to the
Vidtor of such action, if any, as it proposes to teke, or as has been taken, on
the result of such ingpection or inquiry.

© Where the Generd Council does not take action to the satisfaction of
the Vigtor within the time limit fixed by the Vistor, the Vidtor may dter
conddering any explanation furnished or representation made by the Generd
Council, issue such direction as he may think fit and the Generd Coundil
shdl comply with suchdirection.

10. (1) The Charman of the Generd Council shdl be an eminent persol Chairman.
in the fidd of law, academe, indudry, trade or commerce or public life. He
shdl be gppointed by the State Government in consultation with the Vistor:

Provided that until the fird Charman is gopointed by the State

o1 of Government, the person functioning as the Charman of the Indian Inditute

1860. of Legd Studies Sociely regidered under the Sociely Regidraion Act, 1860
shdl be the Charman of the Generd Council.

2 The Charman shdl hold office for a teem of five years and he shdl
be digible for regppointment to that office only for a further term of five
years.



General
Council.

Congtitution of
General

Council.

CHAPTER |11
AUTHORITIESOF UNIVERSITY

11.  Thefollowing shdl bethe authorities of the University - Authoritiesof
€) the Gengra Coundil; University.
b the Executive Coundil;
(© the Academic Coundll;
(0) the Finance Committes; and
) such other authorities as may be dedared by the Universty by

regulation to be the authorities of the Universty.

12.  TheGenerd Counci shdl be the apex authority of the University.

13. The Gengd Council of the Universty shdl conds of the following
members, namdy —

@ the Vigtor,

(b) the Charman,

(0 the Director,

() the Attorney Generd of Indig,

G) one Judge of the Supreme Court of India nomineted by the Vigtor,

0] the Minigter for Finance, State of Gujardt,

(0) the Minigter for Higher Education, State of Gujardt,

() the Minigter for Law, State of Gujarat,

0) the Chief Justice, High Court of Gujarat,

) two Judges of the High Court of Gujarat nominated by the Vigtor,

K the Solicitor Generd of India,

) any Additiond Solicitor Generd of India nominated by the Attorney
Generd of Indig,

(m  the Advocate Generd, State of Gujarat,

(@) the Chairperson of the University Grants Commisson or hisnominee
from among the members of the University Grants Commission,

(o) the Chairman, Bar Council of India,

® the Chairman, Bar Coundil of Gujara,

(0) the Charman, Gujarat State Law Commission,

(0] the Director of Indian Ingtitute of Management, Ahmedabad,

(9 two members of the Executive Council as are not otherwise members
of the Generd Coundil,

(® an eminent scholar nominated by the State Government,

(@) two digtinguished persons to be nominated by the State Government,

(V) (i) the Chairman, Indian Indtitute of Legd Studies Society; and
(i) one member to be nominated by the Indian Inditute of Legd
Studies Society from amongst its members,

(W)  two ViceChancdlors of other Universties established by law in the
State of Gujarat, by rotdion to be nominaed by the Stae
Governmert,

® two distinguished lawyers, nominated by the Vistor,

) two digtinguished lavyers, nominated by the Chief Judtice of the
High Court of Gujarat,

@ two digtinguished educationdigs to be nominated by the Director in
consultation with the Vigtor :



M eetings of
the General

Council.

Provided that an employee of the Universty shdl not be digible for
nomination under sub-clauses (x) and (2).

14. (1) The tem of office of the members of the Generd Council shd Termof

be five years. office of
member s of

(@  When a person becomes a member of the Generd Coundil by virtue ij,ﬁc","l'

of his office, he shdl cesse to be such member if he ceasss to hold tha
office.

3 When a person is nominated as a member of the General Council, he
shdl cease to be such member if his nomination as such is withdrawvn by the
nominating body or person, as the case may be.

4 A member of the Generd Council shdl ceaseto beamember,  if
he, -
@ tenders his resignation and such resignation is accepted; or
(b) becomes of unsound mind and dands so dedaed by a
competent court; or
(© becomes undischarged insolvent; or
(@) has been convicted of an offence involving mord turpitude; or
® has accepted a full time gppointment to the post other than the
post of Diredtor in the Universty.

) A membe of the Generd Council may, by writing, addressed to the
Charman, resgn his office and such resgnation shdl take effect on the date
it is accepted by the Chairman.

(©) Any vacancy in the Generd Council shdl be filed in by nomination
of a person by the rdevant authority and the person so nominated shdl hold
office for s0 long as the member in whose place he is nominated would have
held office had the vacancy not occurred.

15.  TheGened Council shdl have the following powers namdy -— Power s of
General

€) to formulate and review the broad policies and programmes of th Council.
Universty and sugget messures for the devdopment of th
Universty;

(b) to direct the Executive Council to teke such deps as ae  necessay
for achieving the objects of the University,

(© to condder and pass relution on the annud report, financid
edimates and audit reports on the accounts of the University;

d to appoint the Director,

® to exercise such other powers as it may deem necessary for the
performance of functions and the adminigration of the University.

16. () The Gengd Council shdl meet a least once in a year. The
meetings of the Generd Council shdl be convened by the Director in
conaultation with the Chairman and the Visitor.

(%) The Vidtor shdl presde over the medting of the Generd Coundil. In
the absence of the Vigtor, the Charman shdl presde over the meeting, and



Executive
Coundil.

Constitution
of Executive
Council.

in the absence of the Charman, a member of the Generd Council nominated
by him shdl presde.

® The Director shdl cause to be lad before the meeting of the Generd
Council a report of the working of the previous year of the Universty, the
annua datement of accounts together with the report of auditors thereon and
the budget estimates and the income and expenditure for the next financid
yedr.

@) The meding of the Genard Council may be cdled by the Vistor or
by the Charman, ether of his own or a the request of not less than ten
members of the Generd Council.

5) The Generd Council shal meet & such time and place and with such
period of notice and shdl observe such rules of procedure in regad to
transection of busness at its meeting (including the quorum a such mesting)
as may be provided by the regulations.

() If any urgent action is equired, the Charman may, with the gpprova
of the mgority of the members of the Generd Council, pemit the busness
to be transacted by circulation among the members of the Generd Council.
The report of the action so taken shdl be placed before the next meeting of
the Generd Coundil.

17. (1) The Executive Council shdl be the chief executive body of the
Universiy.

(20 The powers of adminigration and management of the fund and
property of the Universty shdl vest in the Executive Council.

18. (1) The Executive Councl dhdl consg of the following members
namdy.—

€) the Director;

(b) a member of the Generd Council, who is a Judge, nominated by the
Vigtor;

(© the Chief Secretary to the Government of Gujarat or an officer not
bdow the rank of the Secretary to Government of Gujaat to be
nomineted by him;

(o) the Secretary to the Government of Gujarat, Finance Department;

) the Secretary to the Government of Gujara, (Higher Education),
Education Department;

® the Secretary to the Government of’ Gujarat, Legd Departmernt;

(0) a membe of the Gengd Council to be nominated by the Sae
Government;



Powersand
functions of
Executive

Council.

() a member of the Generd Council, who is a lawvyer to be nominated
by the Vigtor;

0) a member of the Generd Councl, who is an educdtionig to be
nominated by the Vistor;

) five Professors or Associae Professors of the Universty to be
nominated by the Director, by rotation.

19. (1) The teem of office of members of the Executive Councl shal bx
three years.

() @ When a person becomes a member of the Executive Counci
by virtue of his office, he shal cease to be such member if he ceases
to hald his office.

b When a peason is nominated as a member of Executive
Council, he dhdl ceased to be such member if his nominaion of such
membership is withdravn by the nominging body or person, as the
casemay be.

(© A member of the Executive Council shdl cesse to be a
member if he--

() tendes his reggnation and such resgndion is
accepted,;

(in) becomes of unsound mind and sands o0 dedaed by a
competent court; or

(i)  becomesundischarged insolvent; or

(v)  hes been convicted of an offence involving mord
turpitude; or (other than the Director or member of the
Faculty) has accepted a full time gppointment in the
Universty.

® A member of the Executive Council may, by writing addressed to the
Chairman, resgn his office, and such resgnaion shdl take effect on the date
it is accepted by the Chairman.

@ Any vecacy in the Executive Councl ghdl be filled in by
nomination of a person by the rdevant authority entitted to make the same
and the person s0 nominated shdl hold office so long as the member in
whose place he is nominated would have held office had the vacancy had not
occurred.

20.  The Executive Council shdl have the following powers and perform
the following functions, namedy:—

Term of
office of
member s of
Executive
Council.



(@) to submit to the Genad Councl, with its recommendations, the
name of persons for gppointment as Director suggested by the Search
Committee condituted in accordance with the regula@ions made in this
behalf;

(%) to appoint Regidrar, Librarian, Professors, Associale Professors,
Assgant Professors and other members of the tesching dtaff, as may be
necessary, on the recommendations of the Sdection Committee:

Provided tha the Executive Council shdl not gppoint teechers
without conddering the recommendetion of the Academic Councl with
regard to numbers, qudifications and emoluments.

Provided further that it shdl not be necessry for the Executive
Councdl to obtain the recommendation of the Academic Coundl to gppoint a
person on the following pogts, namdly :

(@  any supemumerary pos; or

(b) Professor of eminence.

® to creste adminigraive and minigerid  pods to determine the
number and emoluments of such pods to specify qudifications for such
poss, and to gppoint persons to such pods on such terms and conditions of
sarvice as may be prescribed by regulations in this behdf, or to ddegate the
powers of gppointment to such authority or officer as the Executive Coundll

may, by resolution, Specify ether generdly or spedificdly;

@ to grat, in accordance with the regulations, leave other than casud
leave to any officer of the Univergty and to make necessary arrangement for
the discharge d the functions of such officer during his period of leave;

) to manage and regulate the finances, accounts, investments, property,
busness and dl other adminidrative affars of the Universty and, for that

purpose, to appoint such person or agency asit may think fit;

6 to invet ay money bdonging to the Universty, induding any
unapplied income, in such dock, funds, shares or securities as it may  think
fit, or toinvest in the purchase of immovable property;

@) to trandfer or acquire any movabdle or immovable propety on behdf
of the Universty.

® to enter into, vary, cary out or cance contracts on behdf of the
Universty and to gppoint such officers asit may think fit for that purpose;

(©) to provide buildings premises furniture, apparatus and other means
required for carrying out the functions of the University;

(100 to agopoint examiners and moderators, to fix ther fees emoluments
and dlowances, in conaultation with the Academic Coundil;



(12) to sdect a common sed for the Universty and to provide for the
custody of the sedl; and

(120 to exercise such other powers and to perform such other duties as
may be conferred or imposed on it by or under this Act.

21. (1) The Executive Council shal meet & least once in four months. M eetings of
Executive

(2)  The Director or in his absence, ay member of the Executive Counci Council.
nominated by him shdl preside over the meeting of the Executive Coundil.

® The Executive Council shdl meet on notice, a such time and place
and with such peiod of notice and shdl obsarve such rules of procedure in
regard to transaction of business a its meeting (induding the quorum a such
meeting) as may be provided by the regulations.

@ If any urgent action is required, the Director may, with the approvd
of the mgority of the members of the Executive Council, permit the business
to be transacted by dirculation among the members of the Executive Council.

The action 0 teaken as agpproved by circulaion shdl be placed before the
next mesting of the Executive Coundl.

Delegationof 22.  The Executive Council may, by resolution, ddegate to the Director or
powersby  to a committeg, such of its powers as it may deem fit, subject to the condition
Executive  that the action s taken by the Director or such committee shall be placed a

Council the rext mesting of the Executive Coundil.

Academic 23, The Academic Councdil shdl be the academic body of the University.

Council. |t shdl have powers, subject to the provisions of this Act and the regulaions,
to control, regulae and mantan the sandards of indruction, education and
examination of the Universty and advise the Executive Council on academic
metters. It shdl exerdse such other powers, and shdl peform such other
duties, as may be conferred or imposed upon it by this Act or the regulations.

Congtitution 24. (1) The Academic Councl shdl conds of the following members
of Academic namey.—
Council.
@ the Director,
(o) a member of the Bar Council of India to be nominated by the
Charman of the Bar Coundil of Indig;
(© a member of the Ba Coundl of Gujara to be nominaed by
the Chairman of the Bar Council of Gujarat,
(o) a member of the lav pand of the Universty Grants
Commisson to be nominaged by the Charman of the
Commisson,
® one Deen of law faculty of any other Universty established
by Law in the State of Gujarat, by rotation to be nominated by
the State Government,
® two diginguished persons (other than employees of the
Universty) teaching law to be nominated by the Director,
(o) an eminent jurist to be nominated by the State Government,
) () al Professors of the University; and



(i) a representative each of the Associate Professors and
the Assstant Professors of the University.

(2] Theterm of the members shall bethree years.



25. Subject to the provisons of this Act and the regulaions the Powersand
Academic Coundl shdl have the following powers and perform  th 2‘%;%’1?’*
following functions, namdy.— Coundil.
@ to report on any maiter referred to or delegated to it by the Generd

Coundil or the Executive Coundil;

(2] to maeke recommendations to the Executive Council with regard to
the credion, abolition or dasdfication of teaching pods in the Universty
and gudifications, emoluments and the duties atached thereto;

® to formulae, modify or revise schemes for the organision of the
feculties, schools, centres or specidised inditutes, and to assgn to them ther
respective subjects and dso to report to the Executive Council as to the
expediency of the abolition or sub-divison of any faculty, school, centre or
specidisad indtitute, or the combination of one with another;

@ to meke arangements by regulaions for the indruction and
examination of persons other than those enrolled in the University;

) to promote research and to require reports on such research;
© to condder proposals submitted by the faculties;

) to recognise diplomas and degreess of other Universties and
inditutions and to determine their equivdence in reaion to the diplomes and
degrees of the University.

() to fix, subject to any conditions lad by the Generd Council, the time,
mode and conditions of competition for fdlowships scholarships and other
prizes, and to award the same;

(©) to maeke recommendations to the Executive Council in regard to the
gopointment of examings and fixation of ther fees emoluments and
travelling and other expenses,

(10) to meke arangements for the conduct of examinations and to fix
dates for holding such examinations,

(11) to dedae the result of examindions, or to gppoint committees or
officers for declaration of such result, and to make recommendations
regarding the conferment or grant of degrees, honours, diplomas, certificates,
titles and marks of honour;

(12) to awad dipends, scholarships, medds and prizes and to make other
awards in accordance with the regulaions and on such conditions as may be
attached to the awards,

(13) to peaform, in reation to academic maters, dl such duties and to do
dl such acts as may be necessary for carrying out the provisons of this Act
and theregulations.



Meetingsof ~ 26. (D The Academic Councl shdl meet as many times as may be
Acedemic  necessary, but at leest once in six months.
Council.
@ The Director or in his absence any member of the Academic Council
nominated by him shdl presde over the meeting of the Academic Coundil.

€] The Academic Council shdl meet a sch time and place and with
such period of notice and shdl observe such rules of procedure in regard to
transection of busness at its meeting (including the quorum a such mesting)
as may be provided by regulaions.

4 If any urgent action is required the Director may, with the gpprova
of the mgority of the members of the Academic Coundcil, permit the busness
to be transacted by dirculation among the members of the Academic Coundil.

The action 0 teken as agpproved by drculaion shdl be placed before the
next meeting of the Academic Coundil.

Transtory 27. Where any authority of the Univerdty is not condituted, the Director,
powersof ~ With the gpproval of the Chairman, may discharge dl or any of the functions
Director. Of such authority and, for that purpose, may exercise any power of such

authority till such authority is condituted.

CHAPTER IV
COMMITTEES

Finance 28. (I) The Fnance Committee shdl condss of the following members
Committee namdy—

€) the Chairman,

(o) the Director,

(© two members to be nominated by the Executive Councl from
amongd its members,

(o) one member to be nominaied by the State Government from
amongs the members of the Executive Council, who is an
officer of the State Government.

() The term of member of the Finance Committee shdl be threeyears.

(3) A member shdl cease to be a member of the Finance Committeg, if
he ceases to be a member of the Executive Council or if he ceases to hold the

post of the Chairman.

29. () The Fnance Committee shdl have following powes a Powers

discharge the following functions, namely - and
functions

€) to examine and scrutinise the annua budget of the Universty and tc of Finance
make recommendations on financid mates to the Executive

Counal;

(o) to condder dl proposds for new expenditure and to meke



Standinc

Committees
and adhoc

PRS- I R

recommendations to the Executive Councl;

(© to consder the periodica Statements of accounts and to review the
finances of the Univerdty from time to time to condder
regoproprigion  datements and audit reportss, and to  meke
recommendations thereon to the Executive Coundail;

@ to give views ad to meke recommendations to the Executive
Council on any finencid matters affecting the Universty, dther on its
own mation or on reference from the Executive Councl or the
Director.

2 The Finance Committee shal meet a least once in evay Sx months
Three members of the Finance Committee shdl form the quorum for a
mesting.

® The Charman or in his asence, the Director shdl preside over the
meetings of the Finance Committee.

30. (1) The Executive Council shdl conditute Selection Committees fo Selection
meking recommendations for gppointment to pods of Professor, Assodiar Committee
Professor and other teechers of the Universty.

() The Sdection Committee shdl conggt of the following members,
namdy.—

€) the Director ,

(o) the Head of the Department concerned, if any, who is not lower in
rank than that of the post for which sdlection isto be made;

(© () where an gppointment is to be made by any academic pod,
three experts nominaed by the Director from amongst a pand of
names recommended by the Academic Council.

(in) where gopointment is to be made to any adminigrative pod,
three expats in the fidds of Universty adminigration nominated by
the Director from amongst a pand of names recommended by the
Executive Counal.

® Where an endowment from a donor is accepted by the Universty for
indituting a Chair, the donor may be co-opted as a member of the Sdection
Committee for the purpose of filling in that post.

@) The medting of the Sdection Committee shdl be convened by the
Director whenever necessary. The Director or in his aisence, a member of
Sdection Committee nominated by him shdl presde over the meeting of the
Sdection Committee. Three members of the Sdection Committee of whom
one shdl be an expat, shdl form the quorum for a meding of the
Committee.



Officersof
University.

Director.

31l. Subect to the provisons of this Act and the regulaions, the
Executive Council may, by resolution, conditute such Standing Committees
or gopoint ad hoc committees of such persons, for such purposes and with
such powers as the Executive Council may think fit for exercising any power
or dischaging any function of the Universty or inquiring into and reporting
or advising upon, any matter rdating to the Univeraty.

CHAPTER V
OFFICERSOF THE UNIVERSITY

32.  Thefollowing shdl bethe officers of the Universty—

€) the Director,

(o) the Heads of the Departments, Schools and Centres,

(© the Regidrar, and

(d) such other officers of the Univerdty as may be declared by the
regulations to be the officers of the Universty.

33. () The Director shdl be appointed by the Generd Council after
conddeing the recommenddtions of the Executive Councl and in
conaultation with the Vigtor.

(2] The terms and conditions of the gppointment of the Director shdl be
such as may be prescribed by the regulaions.

Provided that the fird Director shdl be appointed by the Sate
Government in consultation with the Chairman.

® The Director, subject to the specific and generd directions of the
Executive Council, shdl exercise dl the powers of the Executive Council for

management and adminigration of the University.

4 The Director shdl hold office for a term of five years He shdl be
igible for re-gppointment for afurther term of five years only.

) The Director shal—

@ ensure that the provisons of this Act and the regulaions are
duly observed, and he shdl have dl such powers as are necessary for
that purpose;

(b) convene the medtings of the Generd Council, the Executive
Coundl, and the Academic Council and shdl peform such other
functions as may be necessary to give effect to the provisons of this
Act;

(© have al such powers as are necessary for proper maintenance
of diciplinein the University.

(6) When in the opinon of the Director, an emergency requires
immediate action, he shdl take such action as he deems necessary and shdl
report the action so taken for confirmation to the next meeting which, in the



ordinary course, would have dedlt with that matter.

34. (1) Each of the Depatments of the University shal have a Head of Head of

the Department. Departments
and Schools.

() The powers, functions, gppointments and the conditions of service of

the Heads of Depatments shdl be such as may be prescribed by the

regulations.

35. () The Regisra shdl be agppointed by the Executive Council an Regisrar.
shdl be awhole time officer of the Universty.

(20 The terms and conditions of the gppointment of the Regisrar shdl be
such as may be prescribed by the regulations.

(3) The Regidrar shdl be the ex-officio Secretary to the Executive
Council and the Finance Committeg, but he shdl not be conddered to be a
member of any of these authorities.

4 The Regigrar shal—

€) comply with dl directions and orders of the Executive Council and
the Director,

b be the custodian of the records, common sed and such other property
of the Universty as the Executive Council may direct, and

(© execse such powes and peform such functions as may be
prescribed by the regulations.

) When the post of the Registrar is vacant, the Director may authorise
awy officer of the Univerdty to exercise such powers and peform such
functions of the Regidrar, as he thinksfit.

Temsand 36. The terms and conditions of service (including contract service) and
conditions the redressd o grievances reding thereto, of teachers, officers and

of employess of the University shdl be such as may be prescribed by the
employess.  requigtions.

Insurance,  37.  The Universty shdl méeke provisons for the benefit of its officers,

pe”SiOg teachers, employees and other sarvants in such maiters as insurance, pension,
A% provident fund or other benfits as it may deem fit, in such manner and

ident
provflu?d subject to such conditions as may be prescribed by the regulations.
CHAPTER VI
FINANCE

Universty 38, (I) The Universty shdl establish a fund to be called the University
Fund.  Fund.

2 Thefollowing shdl form part of, or be paid into, the Universty Fund,
namely:-



@ al contributions or grants mede by the State Government, the
Centra Government, the Bar Coundil of India, the Bar
Coundil of Gujarat and the Univerdty Grants Commisson;

(b) theincome of the University from dl sourcesincluding
income from fees and charges;

(© al income or moneys from trusts, beguests, donetions,
endowments, subventions and other grants.

3 The Universty Fund shdl, a the discretion of the Executive
Council, be kept in a Scheduled Bank as defined in the Resarve Bank of
India Act, 1934, or in a corresponding new bank condituted under the
Banking Companies (Acquistion and Trander of Undertskings) Act, 1970, 5 of 1970.
and the Banking Companies (Acquistion and Trander of Undertakings) Adt,

40 of 1980. 1980, or may be invesed in such securities authorized by the Indian Trudts

2 of 1882 Ad, 1882,

11 of 1934.

(4 The Univesty Fund may be expended for such purpose of the
Univerdity and in such manner, as may be prescribed by regulations.

39. (1) The Annud Accounts of the Universty shdl be prepared unde Annual

the directions of the Executive Council. accountsand
financial

(2 The Executive Councl shdl prepare, before such date as may bx estimates.

prescribed by regulaions the annud finencid edtimates for the ensuing year

and place the same before the Generad Council.

® Where an expenditure in excess of the amount provided in the budget
is required to be incurred, the Executive Council may, for ressons to be
recorded in writing, incur expenditure  subject to such conditions and
redrictions as may be prexcribed by the regulaions and a report of such
excess expenditure shdl be made to the Generad Coundil & its next mesting.

@ The accounts of the Universty shdl be audited by the auditors
gopointed by the Executive Coundil:

Provided tha the Stae Government may, whenever it condders
necessxy, direct that audit of the accounts of the Universty, including the
inditutions managed by it, shdl be audited by such auditors as it may
specify.

) The accounts together with the audit report shal be placed before the
Executive Counall and shal aso be submitted to the State Government.

(6) The annud accounts and the Financid Edimates shdl be consdered
by the Generd Council a its annud medting. The Generd Council may pass
reolutions with reference thereto and communicate the same to the
Executive Council, which shdl teke them into condderation and take such
attion theeon as it thinks fit. Thc Executive Councl dhdl inform the
Gengd Coundl a its next medting of the action taken by it or its reasons for



taking no action.

40. (1) The Executive Council shdl prepare the annud report contaning  Annual report.
such paticulars as the Generd Council may specify, covering each financid

year, and shdl be submitted to the Generd Council on or before such date as

may be prescribed by regulaions. The Generd Council shdl condder such

report and may pass resolutions thereon and the Executive Council shdl take

such action in accordance with the resolution. The action by the Executive

Councdl or if no action is taken, the reasons for taking no action shdl be
communicated to the Generd Coundl & its meeting.

() The Copy of the anud repot dong with the resolution of the
Gengd Councl thereon dhdl be submitted to the State Government. The
Sate Government shdl lay thc same before the Sate Legidaure at its next
sLsson.
CHAPTER VII
ENROLMENT AND DEGREE

Qualification 41 No sudent shdl be enrolled as a dudent of the Universty, unless he
for admisson  nosgasses such quaifications as may be prescribed by the regulations.
of students.
Residenceof 42, A gudent of the Universty shdl study on such terms and conditions
students.  gs may be prescribed by the regulations.

Honorary 43.  The Generd Council may, on the recommendation of not less then

degree. twothirds of members of the Academic Council, confer by resolution,
honorary degree or academic didinction, on a person who has eminent
atainment and pogtion.

Withdrawalof 44, (1) The Gengd Councl may, on the recommendaion of the
degreeor  Executive Coundl, withdrav any didtinction, degree, diploma or privilege
diploma. conferred on, or granted to, any person  who has been convicted by a court of

law for an offence involving mord turpitude or if he has been guilty of gross
misconduct, by a resolution passed by magority of the totd membership of
the Gened Council and by a mgority of not less than twothirds of the
members of the Generd Council present and voting.

2 No action under sub-section (1) shdl be teken agang any person
unless he has been given an opportunity to show cause agang the action
proposed to be taken.

® The rexlution so passed by the Generd Council shdl teke effect
immediately and the copy of the same shdl be sent to the person concerned.

Discipline  45. (1) The Director shdl be the find authority fa maintenance of

among disdpline among thc students of the Universty. The directions given by the

sudents.  Director in this behdf shdl be complied with by the Heads of Departments,
Schools, Hogel's and Indtitutions

@ Notwithsanding anything contained in sub-section (1), the Executive
Council may, on the report of the Director, impose the punishment of
debaring a dudent from an examinaion or rudicaion from the School or a



hogd or an inditution:

Provided that no such punisment shdl be imposed without giving
the student concerned a reasonable opportunity to show cause agang the
action proposed to be taken againg him.

CHAPTER V111
SUPPLEMENTARY PROVISIONS

46. @ The Executive Counall may make regulaions consstent witt Regulations.
the provisons of this Act to provide for the adminisration and managemen
of the Universty.

() The Executive Councl shdl not meke, amend or reped avy
regulation affecting al or any of the following maiters without the prior
concurrence of the Academic Council, —

@ the deeminaion of authorities for organisng teaching
relating to syllabus and academic programmes,

() the withdrawa of degrees diplomas, cetificates and other
academic digtinctions;

(© the establishment and abolition of Faculties, Depatments and
specidised schools centres of learning and  research, and
hdls of resdence;

@ the inditution and awad of fdlowships scholarships,
Sudentships, exhibitions, medds and prizes,

) conditions and modes of gopointment of examiners, conduct
or standard of examinations and course of study;

)] modes of enrolment or admission of sudents;

(0) examinations of other Universty to be recognised as
eguivaent to Universty examinations

() The Academic Council may propose to the Executive Coundl to
make regulations on dl or any of the maters specified in cdauses (8) to ()
and mattersincidenta or related thereto.

@ Where the Executive Council has rgected any regulation proposed by
the Academic Council, the Academic Council may apped to the Vigtor, and
the Vigtor may, by order, direct that the proposed regulation may be lad
before the next meeting of the Generd Council for its gpprovd and that
pending such goprovad of the Generd Councl, such regulaion shdl have
effect from such date as may be pecified in the order:

Provided that where the regulation is not gpproved by the Generd
Council at such mesting, it shal cease to have effect.



(5) (i) All regulations made by the Executive Council shdl be ubmitted
to the Generd Council and to the Vistor for gpprovd.

(i) The Generd Coundil may, by resolution, gpprove the reguletions.

(i) The Vigstor may approve the regulations and the regulaion o
agoproved shdl remain in force till the date on which it is gpproved or
disgpproved by the Generd Coundil.

Executionof 47.  All contracts relating to the management and administration of the
contracts.  University shdl be expressed to be made by the Executive Council and  such
contracts shdl be executed on behdf of the Executive Council by the
Director when the vadue of the contract is more than twenty lakhs of rupees

and by the Regigtrar when its vaue does not exceed twenty lakhs of rupees.

Appointmen 48. (1) The Vidtor shdl, a least once in every five years, conditute a
tof Review Commisson to review the working of the Universty and to meke
Commission. ecommendations.

(] The Commisson shdl conds of not more then three eminent
educationists, one of whom dhdl be the Charmen of such Commisson,
gppointed by the Vigtor in consultation with the State Government.

® The terms and conditions of appointment of the members shdl be
such as may be determined by the Vistor.

@) The Commisson dhdl, ater holding such enquiry as it deems fit,
make its recommendation to the Visitor.

) The Vidtor may teke such action on the recommendations as he
deemsfit.

Officersand  49.  Every Officer and employee of the University shal be deemed to be a

employeesto  public servant within the meaning of section 21 of the Indian Pend Code. XLV of
be public 1860.
servant.

Procedings 50.  No act or proceedings of any authority of the Universty or body
notinvalidated - ghgl| be invalid on the grounds merdy of the existence of any vacancy in or
by vacancies. any defect in conditution of such authority or body.

51. No uit, shdl be indituted againg or other legd proceedings shdl lie Protection of
agang or no damages shdl be damed from, the Universty, the authority or action taken
officer of the Univergty, in respect of anything which is in good fath dork in nond faith
or purported to have been donein pursuance of this Act or the regulations.

52.  Notwithganding anything in this Act or the regulations, whenever the Sponsored
Univerdty receives funds from any Government, the Universty Grants scheme.
Commisson or other agencies sponsoring a scheme to be executed by the
Universty,--



@ the amount received shdl be kept by the Universty in a
separate account and shdl be utilised for the purpose of the
scheme only; and

() the gaff required to execute such scheme shdl be recruited in
accordance with the terms and condiitions stipulated by the

SpoNsoring organisation.

53. If any difficulty arises in giving effect to the provisons of this Act o Power to
the regulaions, the Vigtor or the Director as directed by the Vidgtor, may, by remove
order or as occason requires, do anything consstent, so far as may be witt difficulties.
the provisons of this Act and the regulaions which gopear to him to be

necessxy or expedient for the purpose of removing the difficulty. Every such

order shdl have effect as if such action had been taken under this Act or the

regulations.

Provided that no such order shdl be made after the expiry of a peiod
of two years from the date of commencement of this Act.




